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CBNTRAL ADWL NISTRATIVE TRIBUNAL, ALLAHABAD BENCH
ALLAHABAD

Allahabad : Dated this 3rd day of August, 20W
Uriginal Application No,gég of 1994
District : Agra
CORAM 2~
Hontple Mr, Justice RAK Trivedi,V.C,

Hontble M. S. Egaﬂa, A o

Ambuj Kumar SaxeNa S/ 0 Sri damesh Chandra Saxena,
Regident of 13/234, Paktola, Tajganj, Agra.

(sri O,P, Gupta, advocgte)
L -] . 1) & Apf)licarlt
Vérsus
Le Unim of India,
Through the secretzry RI,
New pelhi,
2. Superintengent of FPust Uffices, Agra,

3. Sub Divisional Inspector (East),
Sub pivision, Agra.

4, Sub Post Master, G.G. Industries,
Agra-4,

(sri 5,C, Tripathi, Advocate)

[LAdespadents

] * L] 1]

OR o ER (U ral)

By Hmlble ML, Justice RinK Trivedi, V.G,

This application has been filed under section )9

of the Administrative I[ripunazls Act, 1985, challenging

the order®dated 18-5-1994 by which his engagement as |
EDSV (as substitute) has been terminated, In the :
order dated 18-5-1994, it was als©O grovided that he
is allowed to continue till any arrangement is mad® by
the spl(E), Agra. The order dated 18-5-94 reads as
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nIn camnplignce of SDI(E) Agra Memo No,A/GGL/SU
dated 15-5-1994, services of Sri A.K. Saxena & Sri
Sahjay Agrawal, EDSV's are h/by terminated wi th
immedi ate effect However, they are allowed to
continye till any arraﬂgement is made by the SDI(E),
Agcan,

o5 Learned coungel for the gpplicant has submitied
that as provided in the letter itgself the applicant is

*’i’-\:-taﬂhtﬂc antinuing and No regularly selected candidate

has cane to join the post, 1t hgs peen further
submitted that in view of the Full Bench Judgement of
Erngkul am BenNch of the Tribunagl (AT(FB) 1991-93 P, 23)
in case of G.S. Parwati Vs, S.0.I, & ‘rs, the applicant
is entitled for cagideration gt the time of regular
selectia and he is also entitled for the benefit of
the experience he ggined, Sri SC Iripagthi, counsel

for the respondents on the other hand submitted that
regul ar selection has alréady been completed in thist‘?&q
and there is no questian of the applicant peing
considered or given agny preference on the pgsis of his

wﬂrking dsS SUbStitutE E-J.S.V.

3. We have carefully congigered the submissiong of
the learned counsel for the parties, It is not disputed
that the gpplicant has peen working as substityte to
regular incumbent sri Jagdish Prasad, Thus, he cannot
clalm any ri ght over 'the post, The regular candidate
has to be ;&gﬂea The im pugned order does not suffer
from any error of 1aw,

4, Learned counsel for the gpplicant then submitted
that the impugned order dated 18-5-1994 hgs not yet peen
given effect and he is still working ang the respondents
may be directed to consiger him also gt the time of

regul ar sélection, The application ig, thus, disposed
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finglly with the direction that if regular selecticn

ﬂ& ig held, the claim of the applicgnt for appointment

shall also be tgken into consideration in the light
of the Full Bench Judgement mentioned gbove, IThere

shall be no order as tO costs,

g, t 7&
Member (A) vice Chalrma




